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Annexure-R/1 
ACTION TAKEN/COMPLIANCE REPORT BY UPPCB REGARDING ORDER DATED 
14.10.2024 PASSED BY HON'BLE NATIONAL GREEN TRIBUNAL, NEW DELHI IN M.A. 
NO. 100/2024 ARISING FROM O.A. NO. 328/2024 SANDEEP KUMAR VERSUS STATE 
OF UTTAR PRADESH & ORS.   
====================================================================== 
 

1.0 BACKGROUND: 

O.A. No. 328/2024 was submitted in Hon'ble National Green Tribunal, New 

Delhi wherein the applicant had raised the grievance relating to the air and water 

pollution being caused by the Respondent i.e. M/s Royal Layer Poultry Farm, 

located at village Dakhodi Jamalpur Block Thanabhawan, District Shamli, Uttar 

Pradesh. The complaint of the applicant was that the poultry farm is operating 

without obtaining permission from UPPCB, has no facility for management of Solid 

Waste which in turn is causing obnoxious smell in the nearby region, poultry farm 

located within the 200 meters of the residential area and the poultry farm is 

handling about 36000 birds at a single location and has not obtained permissions 

(CTE/CTO) from UPPCB. 

In reference to the above O.A. Hon'ble NGT vide order dated 01.04.2024 

disposed off the OA, forming a joint committee of Regional Officer, MoEF&CC 

Lucknow and Member Secretary, UPPCB to carry out the inspection and submit 

the factual report to Hon'ble NGT. The joint committee inspected the unit on 

05.07.2024 and the joint report was submitted to Hon'ble NGT along with the 

affidavit of Regional Officer, UPPCB, Muzaffarnagar on 19.10.2024 which is 

annexed as Annexure 1. Following were the facts observed and action taken by 

UPPCB :  

i. Previous to the listed O.A., complaint was received at the Regional Office, 

UPPCB, Muzaffarnagar submitted by the applicant, in reference to which, 

UPPCB carried out inspection on 28.07.2023 and 06.11.2023 during which 

it was found that the poultry unit was handling 26000 birds (More than 

25000 Birds, hence coming under the provisions of Air/Water Act as per the 

Central Pollution Control Board) without obtaining CTE/CTO from U.P. 

Pollution Control Board. The poultry unit was operating in violation to the 

guidelines for establishment and operation of poultry unit issued by Central 
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Pollution Control Board. During inspection it was also found that the unit did 

not have proper disposal of the waste generated and for control of odor in 

the area.  

ii. In reference to the above violations, UPPCB Head Office, Lucknow vide letter 

dated 12.12.2023 issued  Show Cause Notice to the above unit which 

annexed as Annexure-2. 

iii. In compliance to the direction of the Hon'ble NGT, the joint committee 

inspected the poultry farm on 05.07.2024 during which illegal operation of 

poultry was observed without obtaining CTE/CTO and operation of the 

poultry unit was found in violation to the guidelines issued for the poultry 

farm by Central Pollution Control Board.  

iv. Hence, taking in consideration, the violation found by the joint committee and 

non-compliance against the show cause notice issued to the unit by 

UPPCB, closure order against the unit was issued by H.O. UPPCB, 

Lucknow vide letter dated 11.09.2024 which is annexed as Annexure-3. 

v. The above action taken report was submitted by the joint committee to 

Hon'ble NGT vide affidavit dated 19.10.2024.  

 

DIRECTIONS ISSUED BY HON'BLE NGT IN M.A. NO. 100/2024 IN O.A. NO. 

328/2024  

  The above M.A. have been filed by the applicant making a grievance that the 

order of Tribunal dated 01.04.2024 passed in O.A. No. 328/2024 is not being 

complied with. Hon'ble NGT issued directions on 14.10.2024 in the M.A. No. 

100/2024 effective part of which is as below : 

  "......3. Submission of counsel for the applicant is that though the 
closure order dated 11.09.2024 has been passed the unit is still operating 

despite the said closure order. We also find that in terms of the direction of the 

Tribunal dated 01.04.2024, no such report of the Joint Committee has come on 

record though the action taken report along with the report of the Joint 
Committee was required to be submitted before the Registrar General within a 

period of four months...." 
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Action taken by UPPCB in compliance to the order dated 14.10.2024 in M.A. 
No. 100/2024 arising in O.A. No. 328/2024.  

1. In compliance to the order issued by UPPCB, District Magistrate Shamli vide 

order dated 25.09.2024 constituted a committee comprising of SDM, CVO 

and RO, UPPCB and Executive Engineer, Electricity Department for 

compliance of the closure order.  

2. The committee inspected poultry farm on 18.10.2024 for compliance of the 

closure order and found that live birds are still present in the poultry cages. 

Hence, restricting the committee to seal the cages. The Owner of the Poultry  

Farm informed the team that as per the Animal Cruelty Act, earlier the sizes of 

cages were to be not less than 422 cm2/bird. However as per the guidelines 

under latest G.O dated 27.09.2023 under the Animal Cruelty Act, the sizes of 

cages were increased to be more than 550 cm2/bird. The owner informed the 

committee that after receiving of closure orders issued by the  Board, the unit 

modified the sizes of the cages and increased the area of cages. Due to 

increase of the cages area and restriction of the area to increase the area of 

the sheds, total handling capacity of each shed came out to be less than 

20,000 live birds. Unit submitted this response to UPPCB vide letter dated 

18.10.2024 (Annexure 4) further requesting that as the poultry farm does not 

have capacity to handle more than 25000 birds, hence the farm does not 

come under the provisions of Air/Water Act. Unit also submitted an affidavit 

dated 09.01.2025 stating that the poultry farm shall only increase the capacity 

more than 25000 birds, if required, only after obtaining consent from UPPCB 

which is annexed as Annexure 5.    

3. The joint committee again inspected the poultry farm on 21.12.2024. During 

inspection it was found that total no. of 18000 (Approx.) live birds were 

present in the 04 sheds. There was 01 additional non- operative single layer 

shed found which was not used by the owner till now for handling the birds 

and was earlier also found completely empty. However, for further 

confirmation this shed was completely sealed by the committee. (Photos of 

which is annexed as Annexure 6) 

4. In reference to the written information and affidavit provided by the poultry 
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farm owner, information was also sought from CVO, Shamli to inform about 

the capacity of the poultry farm to handle live birds at one time. 

5. The CVO Shamli has submitted a letter dated 09.01.2025 stating that the 

latest inspection of the Unit was carried out by the officers of CVO on 

08.01.2025 and found that the number of cages have been reduced to fulfill 

the cage sizes norms and at present the poultry farm has a total capacity to 

handle 19300  no. of birds. Letter of CVO, Shamli is annexed as Annexure-7. 

 

CONCLUSION  

  In view of above, it is submitted that the poultry farm presently has capacity to 

handle live birds of capacity less then 25,000 (Actual capacity of 19300) thus not 

coming under the provisions of Air and Water Act.  

 During the joint inspection, it was also found that the generated waste was 

handled in a proper manner. Unit had also spray anti-odor chemicals due to which 

the odor issue was found negligible outside the poultry area. However, if in future, 

complaint arises regarding obnoxious odor, improper management of waste during 

operation of the farm, and during verification, the same is verified, which may cause 

public nuisance issues, then immediate action against the poultry farm under Section 

152 of Bharatiya Nagarik Suraksha Sanhita may be taken against the poultry farm 

owner by the district administration.   

 The above report is put up of perusal and necessary action please. 

               
      (Raja Gupta)    (Ankit Singh) 
             J.E.    Regional Officer  
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ACTION TAKEN/COMPLIANCE REPORT OF JOINT COMMITTEE CONSTITUTED BY 
 ORDER DATED 01.04.2024 IN O.A. NO. 

328/2024 SANDEEP KUMAR VERSUS STATE OF UTTAR PRADESH 
====================================================================== 

 
 

1.0 BACKGROUND: 
 

In this Original Application, Applicant has raised the grievance relating to 

the air and water pollution being caused by the Respondent i.e. M/s Royal Layer 

Poultry Farm, located at village Dakhodi Jamalpur Block Thanabhawan, District 

Shamli, Uttar Pradesh. The complaint of the applicant is that the poultry farm is 

operating without obtaining permission from UPPCB, has no facility for 

management of Solid Waste which in turn is causing obnoxious smell in the 

nearby region, poultry farm located within the 200 metres of the residential area 

and the poultry farm is handling about 36000 birds at a single location and has not 

obtained permissions (CTE/CTO) from UPPCB. 

 
 

2.0 H  NATIONAL GREEN  ORDER DATED 01.04.2024 IN 
O.A. NO.328/2024 SANDEEP KUMAR VERSUS STATE OF UTTAR 
PRADESH 

 National Green Tribunal , after considering the complaint, 

disposed off the O.A   on 01.04.2024 along with directions , the effective part 

of which is detailed below:- 

 .......... 2. The OA raises substantial issue relating to compliance of the 

environmental norms. 
 

We are of the view that at the first instance a Joint Committee is required to 

be formed to ascertain the truthfulness of the allegations and thereafter 

UPPCB is required to take action, if necessary. 

Hence, we form a Joint Committee comprising of Regional Officer, MoEF& 

CC, Lucknow and the Member Secretary, UPPCB. The Member Secretary, 

UPPCB will act as a nodal agency. The Joint Committee will ascertain the 

truthfulness of the allegations made in the OA and will prepare a report and 

on the basis of the said report the Member Secretary, UPPCB will give due 
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opportunity of hearing to the project proponent and will take action in 

accordance with law within a time bound period ...........  

 
 

 Action Taken report in compliance of  Tribunal Order dated 

01.04.2024 

 Tribunal, the joint committee 

inspected the poultry in question M/s Royal Layer Poultry Farm, located at 

village Dakhodi Jamalpur Block Thanabhawan, District Shamli, Uttar Pradesh. 

Following members of the joint committee were present during site inspection:- 

Dr. (Ms) Satya, Scientist-E, Government of India, Ministry of Environment, 

Forest & Climate Change, Regional Office, Lucknow. 

Ankit Singh, Regional Officer, U.P. Pollution Control Board, Muzaffarnagar. 
 

Imraan Ali, Environment Engineer, U.P. Pollution Control Board, 

Muzaffarnagar. 

 
 

Observations during inspection by the Joint Committee 
 

M/s Royal Layer Poultry Farm, Village Dakhodi Jamalpur Block 

Thanabhawan, District Shamli, Uttar Pradesh is a poultry Farm having 

capacity of 40,000 birds. The poultry farm has 4 sheds for the birds, each 

 

Mr. Somveer Singh S/o Sh. Harbans Singh informed the committee that at 

present they have approximately 6,000 birds in the poultry farm. 

During inspection it was observed that under the cages, large quantity of birds 

dropping have been accumulated due to which bad/obnoxious smell and 

several flies were observed in the premises. 

It was observed by the committee that no pesticide was being spread by the 

Project Proponent (PP) to control/ prohibit the flies inside the premises or near 

the cages. 

During inspection, the committee inquired from the unit representative 

regarding action taken by the unit for proper disposal of dead animals. Dead 
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birds were being collected at burial pit with concrete base near the Poultry 

Farm in his own agriculture land which verified by the committee during the 

inspection. 

Inadequate/unsatisfactory housekeeping/unhygienic conditions were 

observed by the committee. 

During inspection, the committee requested the unit representative to provide 

license/consent issued from concerned department. However, the PP did not 

provide the concerned documents. As per the records of UPPCB, the unit has 

not obtained CTE/CTO before operation of the unit; hence the project is 

operating illegally. 

The joint committee interacted with complainer Mr. Sandeep Kumar (Mob. No. 

9761112886) told that the residents of the Vill. Chandenamal are suffering 

from various diseases due to the odor and mismanagement of dead birds 

generated from the poultry farm. Joint Committee also visit the village 

Chandenamal and interacted with local residents Mr. Mainpal S/o Dulichand, 

Mr. Mahipal S/o Ompal, Mr. Rakam Singh S/o Yashpal Singh, Mr. Virendra 

Sharma S/o Ramratan, Mr. Pramod Kumar S/o Somdutt, Mr. Satish S/o 

Raghunath, who also told that there is a severe problem of odor, flies and 

dead birds from the poultry farm. 

Earlier, complaints were received in office of UPPCB and district 

administration for taking action against the violations of the concerned unit. In 

reference to this, inspection was carried out earlier by UPPCB on dated 

18.07.2023 and 06.11.2023 and it was observed that the unit is operating 

without obtaining Consent to Operate from UPPCB. Apart from that, other 

violations, as mentioned earlier in this report, were also observed against the 

guidelines issued by CPCB issued for Poultry farm. 

In compliance of the Hon'ble NGT order dated 01.04.2024, after the joint 

committee inspection dated 05.07.2024, notice issued to the poultry farm 

regarding the deficiencies found during the joint committee inspection vide 

UPPCB letter no. 491/OA No. 328/Sandeep Kumar/Shamli/2024 dated 

31.07.2024 (Annexure 1). In continuation poultry farm replied vide their letter 

dated 09.08.2024 (Annexure 2). The joint committee not satisfied completely 
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with the facts illustrated in the reply.

Action Taken

In reference to the violations observed by UPPCB during inspection dated

18.07.2023 and 06.11.2023, Regional Office, Muzaffarnagar sent

recommendation to Head Office, UPPCB, Lucknow, under Section 31(a) of Air

(Prevention and Control) of Pollution, 1981 as amended (Annexure 3). In

reference to which, Head Office, has issued Show Cause Notice vide letter

no. H03893/C-3/Air-592/M.Nagar/23 dated 12.12.2023 (Annexure 4).

During inspection of Joint Committee on 05.07.2024, same violations were

again found. Hence, Regional Office, Muzaffarnagar vide their letter no.

570/C/Royal Layer Poultry Farm/Shamli/2024 dated 14.08.2024 sent closure

recommendation to Head Office, Lucknow (Annexure 5). Head Office,

Lucknow, issued closure order against the unit via letter no dated H17055/C-

3/Vayu 592/M.Nagar/2024 dated 11.09.2024 (Annexure 6).

The above report is put up for perusal and necessary action please.

INSPECTION TEAM

S.No. Name of Officials Signature

Dr. (Ms) Satya
Scientist-E, Government of India, Ministry of
Environment, Forest & Climate Change, Regional
Office, Lucknow.

Ankit Singh
Regional Officer, U.P. Pollution Control Board,
Muzaffarnagar

Imraan Ali
Environment Engineer, U.P. Pollution Control
Board, Muzaffarnagar
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UTTAR PRADESH POLLUTION CONTROL BOARD 

: 0522-2720828, 2720831 
info@uppcb.com 

QeIsc: www.uppcb.Com 

T.C.-12 V, Vibhuti Khand, Gomti Nagar, Lucknow - 226 010 
Phone 

ulek yedar 

E-mail 0522-2720828, 2720831 
:info@uppcb.com Website :wwW.uppcb.com 
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Annexure-5
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D:\Neeraj Mittal\Inspection report 2025.doc 

Annexure - 6 

Photographs of Sealing of M/s Royal Poultry Farm, Vill. Dakhodi Jamalpur, 
Distt. Shamli by Joint Committee  
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